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IN THE CEllTRAL ..a.DMilTI STRATIVE TRIBUNl!.L 1 JAIPUP. BENCH, 

JAIPUR 

C!P u.: .• :.:::./E1 (C•A n.: .• :.·-1.'•;,-J) 

with MA No. 334/1997 

Date of order:lO.l::..l997 

Pirendra ::.ingh Pir>t:·:t1 at preeent \-l·:rJ:ing as 1:;uard (.:;.:,c.ds 

Train), Weetern Railway, Gangapur City. 

• • Pet i t.ioner 

Versus 

1. Shri Gyan Dutt Pandey, 2r. Diviei0nal Operational 

Manager, Western Railway, Kota Division, DPM Office, ~ota. 

2. Shri Sukhdev Meena, Divieional Operational Manager, 

Western Railway, Vota Division, DRM Office, Kota • 

•• Respondents 

Mr. M.L.Sharma, counsel for the petitioner 

E:GRAM~ 

Hon'ble Mr. O.P.2harma, Administrative Member 

Hon'ble Mr. Ratan Prakaeh, Judicial Member 

ORDER 

Per Hon'ble Mr. O~P.Sharma, Adminietrative Member 

In this l;:.ntempt Petiti.:·n under se.::ti•:•n 17 .:.f the 

Administrative Tribunals petit i.:.ner, Shri 

Pirendra 2.in.~h Fippal hae prayed that the resp.:.nclente be 

taken up for contempt of court and appropriate order may be 

of the Tribunal contained in its order dated ~7.1.199~. 

2. Servi.::ee C•f the [•etitir:mer Here j_nitially terminated 

en 15.9.199::. and thereafter he wae alloHed to resume juty 

en 8.10.1994. Thereafter, according to the petitioner, his 

services have again been terminated on 10.~.1995. The 

petitioner is, therefore, aggrieved that there has teen no 

real .:;.:.mpliance \vith the dire·:ti.:·ns •:Of the Tt"ibunal given 

in its .:.rder passed in C•A tlo. 3-l,'E•9-l. 
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and have perused the material on record. 

4. By an ·:."rder dated ::::7.l.:v.:•S•..,' (Ann.Al) passed in C•A H":~. 

34/1994, the Tribunal had dire~ted the respondente to 

disp.:.ee C·f the petiti.:.ner's representati·=·n \vith regard to 

his grievance. A liberty was also given to the petitioner 

t·:. file a fresh applicati.:.n, if he ie ao;JoJrieved ty any 

order ~f the respondents. Thereafter, the petitioner moved 

the dire•:ti.:.ns .:.f the Tribunal. The Tribunal passed an 

order d3ted ~3.~.199S (Ann.A::::) taking note that the 

· v repreeentation of the petitioner has already been dieposed 

c.f and the petiti.:.ner has als·:· rej.:dned his duty. The 

Tribunal, therefore, observed that since the Contempt 

Petition had become infructuous, it was dismissed. 

5. now the learned counsel for the petitioner states that 

the respondents have termin3ted the services of the 

petitioner w.e.f. the very same date namely 15.9.109:::: from 

which these \vere terminated e.31·lier. Thus, in fa.:t, there 

h3e been no compliance with the :.rder of the Tribunal and 

the respondents had made false claim before the Tribunal in 

their reply to the r:::.ntempt Fetiti.:.n, that the petiti.:-ner 

had been taken back on duty. His further grievance ie that 

the intervening period have als:. not been de:ided, although 

the resp.:.ndente h.:ld stated bef.:.re the Tribunal in their 

reply t.:. the c.:.ntempt Fetiti.:·n that this matter had also 

been settled. 

r:.. We have c.:•nsidered the matter carefully. We find that 

the order Ann.A6 is in fact an order imposing penalty under 

the Rail\vay Serv.3nts (Discir:·line and Appe31) Rules, 19r3.9. 

Sin•::e thie .:.rder has been fc-asee.:l r:•n finalisati•:•n c.f the 

disciplinary proceedings against the petitioner, i·t would, 

in our view, furnish a fresh cause of action to the 
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petitioner. This ie n)t a matter which can be adjudicated 

b-:t way of a c.:.ntempt Petiti.:.n filed in relati·:on t.:. his 

earlier terminati.:.n fr.:.m services. The petiti·::>ner is free 

to move a fresh OA with regard to hie grievance arising as 

a re.=ult C·f Ann.Af: and Hhile d·:-·ing s•:-., he may als.:. t·aise 

intervening period, if he 20 chooses. The Contempt Petiti~n 

i e, in C•Ur vievT, not maintainable. It is 

dismissed. 

7. The Misc. Applicati::>n seeking condGnation of delay in 

filing the Contempt Petition .ie als<:3 .§J!li·s·d. Ou 
.. 

(G.P.Sharrna) 

Judicial Member Administrative Memb&r 


